(TO BE PUBLISHED IN THE GAZETTE OF INDIA EXTRAORDINARY PART | SECTION-1)

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

PUBLIC NOTICE NO. 112 (RE-2008)/2004-09
NEW DELHI DATED THE 8 DECEMBER, 2008

S.0 (E) In exercise of powers conferred under Paragraph 2.4 of the Foreign Trade Policy, 2004-09, as amended from time to time,
the Director General of Foreign Trade hereby makes the following amendment in the Public Notice No.27 (RE-2005)/2004-09, dated 14th
July, 2005, read with Public Notice No.14 (RE-2006)/2004-09 dated 30th May, 2006, Public Notice No.91 (RE-2007)/2004-09 dated 11th
December, 2007 and Public Notice No.77 (RE-2008)/2004-09 dated 10th September, 2008:-

The existing Para 4 (ii) (c) in the above Public Notice No.27 dated 14th July, 2005, shall stand substituted as under:-
"A copy of Certificate of Physical Verification from the DCF/DFO of the concerned Division. The Physical Verification Report must be duly

supported/mentioned with the transit permit. The unexported materials against the licence obtained but lying in premises/godowns of
the firm must also be inspected at that time and must be duly reflected in the Physical Verification Report”

2. The above amendment/provision shall be effective from 15t December, 2008.

3. This issues in public interest.

(R.S. Guijral)
Director General of Foreign Trade
And Ex-officio Additional Secretary to the Govt. of India
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